CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH

Original Application No.2977 of 1997

N

New Delhi, this the 27 "day of July, 1998

Hon ble Mr. N. Sahu, Member {(Admnv) .
1. van  fFranklin, S/o My . Trwin
Little,R/0 231/30, Vasant Lanz,
New Dalhi,
2. Mye, PoVLlLittale, W/o Sh. Irwin
Little, R/c 231/30, Vesant Lane,

New Delhi. : : -APPLICANT

18y Advocate Shri J.K.Ball)

versus
Unicn of India through
‘ Fha Canairal Manager, Northern
Rallwav, Bairoda Houss, New Delli.
Z. Divi:zional - Superintending
Etgineer/ Estate, - Northern
Rullway, Chelmsford Road, Mew

Delhil.

2. E:rtate Officer, MNorthern Railway., '
Divizional Railway Manager =
Office, New De ]hi -~-RESPONDENTS

1Ry Advocate Shrl R.L.Dhawan)
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an attar avalling an extension of tha p@rmiséible
~peiicd of 8 moht:e for a retired -emplovee. The
auar tei aforementioned being part of & Nuizss Woitel,
applicant no.l 1s not entitled to regulai isatlon. In
~hedisnce L) thé ordef of the Tribunal dated
70.8.1997 (Annesuie-A-S) in OA 806/96, the Di&isiomal

Superintending Engineer Estates, Northern Rallway,

New Delhi by an order dated 17.9.1997 {Annexure -A-0]
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Fhat Ehis DA haz bheen filsd on 24.12.1997 being tha
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the nawly allctted guartar vida or der datad

r+

17.9.1987, eviction proceedings were started sgaln:
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(M. Sahu) 27.7.95
Member (Admnv)




